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[Bhri D. R. Chavan]

17 dated the 22nd July, 1968,
relating to the Union territory
of Delhs,

A8) Order No. 13A published
Notification No, 5. O. 512 in
Gazette of India dated the
6th February, 1967, making
certain corrections in the Deli-
mitation Commission's Order
No. 13 dated the 23r4 Novem-
ber, 1968, relating to the State
of Punjab

[Placed in the Library. See No.
‘LT-195/87].

Papers Laid

NOTIFICATIONS UNDER THE ANDAMAN
AND NICOBAR IsLANDS MoTOorR VEHICLES
Rures, ANNUAL AccoUNTs OF MADRAS
Porr TrusT AND ANNUAL REPORT OF
HinpusTAN SHreyarp Lamirep

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Bao): I beg to
lay on the Table—

(1) A copy each of the following
Notifications making certain
amendments to the Andaman
and Nicobar Islands Motor
Vehicles Rules, 1839, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1989, —

(1) Notification No. 158/88/F.
No. 68-332;66-Pub. publish-
ed in Andaman and Nicobar
Gazette dated the 5th De-
cember, 1968.

(i1) Notification No. 166/66/F.
No. 68-261/66-Pub. publish-
ed in Apdaman ang Nicobar
Gazette dated the 27th De-
cember, 1868,
[Placed in the Library. See No.
L'T-196/867.}

(2) A copy of the Annual Ac-
counts of the Madras Port
Trust for the year 1965-66 and
the Audit Report thereon
under sub-gection (2) of sec-
tion 108 of the Majar Fort
Trusts Act, 19f3 [P'ared in
the Library. See No. LT-197/
e1.]
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(3) A copy of the Annua] Repart
of the Hindustan Shipyard
Limted for the year 1965-88,
along with the Audited Aec-
counts and the comments of
the Comptrolior and’ Auditor
General thereon, under sub-
section (1) of gection 619A of
the Companies Act  1938.
[Placed wn the Lsbrary. See
No. LT-199/67].

NOTIFICATIONS UNDER THE ESSENTIAL
ComMmmMopITIES ACT

The Deputy Minister in the Ministry
of Food, Agricuiture, Community
Development and Ceoperation (Shri
D. Ering): Sir, on behalf of Shri
Shinde, I beg to lay on the Table—

(1) A copy of the Report of the
Indian Central Spiceg and
Cashewnut Committee, for the
period 1st April, 1965 to 30th
September, 1866 (Hindi ver-
sion). (Piaced n the Lidbrary.
See No, LT-198/67].

(2) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essen-
tial Commedities Act, 1958, —

{i) The Sugarcane (Control)
Amendment Order, 1967,
publisheq in Notification
No. G.S.R. 35 in Gazettg o
india dated the 5th Janu-
ary, 1B687.

(ii) G.S.R, 163 publishey in
Gazette of India dated the
1st February, 1967, regard-
ing ex-factory price of

sugar.

(iii) G.S5. R, 381 published in
Gazette of India dated the
16th March, 1867, regard-
ing ex-factory price of
sugar.

[Placed in the Library. See No.
LT-200/87].



